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IN THE CENIKRAL AbMI HNISTRATIVE TRIBIIAL, JRIPJUR BENCH

JAIPUR,
C.A.No.34,/94 Dt. of order: 27.1.94
Zirerdra Singh Pippal s Applicant

Vs,
Union of Indis & Ors. ¢ Responients

Mr ,Anil Xhénne

Councel for applicant

CORAM ;3
Hon'ble Mr,Gopal Krichna, Member(Judl,)
Hon'ble Mr O.P.Sharme, Member(addm.).

PER HON'BLE MR,GCPAL IFISHIA, MEMBER(JUDL,).

Applicant Birerdra Singh Pippal. in this &ppli-
catior under Sec,19 of the Administrative Tribunals
Act, 198%, has prayed for & Adecliaration that the order
putting bim off from duty dated 15.9.92. is illegil,
The applicant has dlzc sought & direction tc the resp-
ondents to allow hiim te resume his Autiee feorthwith as
also for payments of the due wages., In the &lternative
the dpplicént has prayed that the representdtion sub-
mitted by him before the respondents be decidezd within
15 days éf the receipt of ordsp.if any,passed by this

Tribunal,

<. He have heard the learned counsel for the appli-
cint, The applicant claime that he has hzen ferving in
the Western Rajlway zince the year 1984 and at precent
he is holding the post of Guard operating upon the Goods
Traih. Since the applicant 4id rot receive any call for
the duties,he went to the office of the Respondent No.4
on 15.%.%2 and «fter quecyingy from rescondent !.4, he
was informed that he has hzen put off from duty =o no
further calls for further Auties were sent to him. There-
afzer he made @ reprzcentation to the concerned authority
on 13.3.,19%5 which the applicant's counsel admite is

Civd 2£111 pending @rd n> decizisn has hzen talen theraon.
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The learnsd ccunsel for the apvlicant wants that this

fepreSentation chould ke dicposed of by @ detailed

order on merits,

3.

The 0.2, is, therefore, disposed of with the

following directions:

i)

The respondents ﬂbl2 & 3 are Airected to dispose
of the applicent's reprecentation dated 13,9.93
through & detailesd order on merite within 8 period
of one month from the Aats of the receipt of @
copy of this ordasr,

The applicdnt shall however be at liberty to

file @ fresh 0.4, after @ decision ic taken hy

the respondents No.2 & 3 on his representation,

is
if he/so advised.

Cllomtar
(Gopal Krishna)

- Membér(A). . Member (J).



